VEDANSH REAL ESTATE PRIVATE LIMITED OPERATING IN BUSINESS OF REAL

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

ESTATE ACTIVITIES AT LOCATION(S) NOT AVAILABLE

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

- s RELEVANT PARTICULARS
1. | Name of the corporate debtor along | M/s Vedansh Real Estate Private Limited
with PAN & CIN/ LLP No. PAN: AACCV2882]
CIN: U70109DL2006PTC151469
2. | Address of the registered office 37A, Basement, C Block,
Qutub Vihar, Phase-I, DC Goyla,
South West Delhi,
Delhi - 110071.
3. | URL of website No official website of the Company is
found.
4. | Details of place where majority of | Tehsil Loni, District Ghaziabad,
fixed assets are located Uttar Pradesh, India
5. | Installed capacity of main products/ | Not applicable, as CD is not into
services manufacturing activity, and is primarily
engaged in the business of Real Estate
activities.
6. | Quantity and value of main products/ | Balance Sheet of last FY 2025 not available.
services sold in last financial year In FY 2020-21 and FY 2021-22 turn-over
was Nil.
7. | Number of employees/ workmen Nil
8. | Further details including last available | Financial statements of last two years are
financial statements (with schedules) | not available, however, as per record
of two years, lists of creditors are | available on MCA Financial statement for
available at URL: FY 2021-22 is available, which can be
obtained from MCA Website or by sending
an email to the process email ID:
cirpvedansh@gmail.com
9. | Eligibility for resolution applicants | Can be obtained by sending an email at
under section 25(2)(h) of the Code is | process email id: cirpvedansh@gmail.com
available at URL:
10. | Last date for receipt of expression of | 27.09.2025
interest
11. | Date of issue of provisional list of | 07.10.2025

prospective resolution applicants

RESOLUTION

PROFESSIONA




12. | Last date for submission of objections | 12.10.2025

to provisional list

13. | Date of

issue of final list of| 22.10.2025
prospective resolution applicants

14. | Date of
memorandum, evaluation matrix and
resolution plans to
prospective resolution applicants

request

information | 27.10.2025

15. | Last date for submission of resolution | 26.11.2025

plans

16. | Process email id to submit Expression | cirpvedansh@gmail.com

of Interest

17. | Details of the corporate debtor’s | Not available

registration status as MSME.

18. | Address for Communication E-45, LGF, Block-E, Lajpat Nagar-III, New

Delhi-110024.

Date: 11.09.2025
Place: New Delhi

‘(Umesh Garg)
Interim Resolution Professional
(Performing functions of Resolution Professional)
In the matter of Vedansh Real Estate Private Limited
IBBI Regn No:- IBBI/IPA-001/IP-P00135/2017-2018/10277
AFA Valid up to 31-12-2026
Registered address:
C-334, Pocket C, Sarita Vihar,
New Delhi — 110076
e-mail: cirpvedansh@gmail.com




FRIDAY, SEPTEMBER 12, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional

Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)

Rules, 2014
AND
In the matter of
PARAS RAILTECH PRIVATE LIMITED
(CIN: U45200DL2007PTC159439)

Flat No. 328, llird Floor, Udyogsheel Mahila
Sehka 120, Mathura Road, Opposite Apollo
Hospital, New Delhi-110076

......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
28" August, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address

mentioned below:-

Flat No. 328, llird Floor, Udyogsheel Mahila
Sehka 120, Mathura Road, Opposite Apollo
Hospital, New Delhi-110076

For & on behalf of

PARAS RAILTECH PRIVATE LIMITED
Sd/-

PUSHP RAJ SINGH

(DIRECTOR)

DIN : 00145287

Date : 12.09.2025 | Place : New Delhi

| Place: New Delhi

PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016 “IBC")

FOR THE ATTENTION OF THE CREDITORS OF MR. NITIN JAIN

__ RELEVANT PARTICULARS
1..Name of Personal Guarantor (PG) | NITIN JAIN

2. Addrass of the ragustered office/  |B-289, New Friends Caluny New
principal office/f residence of PG | Delhi 110025

3. Detall of Order of Adjudicating  |The Honble NCLT Principa Banch, New Delhi has
Authority {admited insoivency Resclufion Process under secfion

(100 of BC, 2016 1 CP (18] 3TIPE Y2024 in the mater

Mr. Wilin JAIN Persongl Gugranior of Ms Lumax

{ |Auromclive Sysiem Limizd

4. | Dale of commencement of nsobvency Resolinn Process! g September, 2025

5. Mameand r-.-,'g{-:.‘rallm number of the nt.l:u'-?r'v:.',' Bhavna Bansal
prafessional acling as Resalubion Professionsl | [BBMPADGTP-P-02T1672022-202314150
:J!-.F.ﬂ-. Valid upto 311272025
6. Address and e-mail of the: Resolution A=1518, DDA Fials, Munirka, El-e.ihn-ﬂ-{.'rElE-T
Professional, as registerad with the Board | Email 1d: bhavnabansalus@vahoo.
7. Adtress and e-mal to be used for comespondence| LGF. E — 3123 Vasant Vihar, Dethi 11 {li:lﬁ?'
wilh the Resolubon Prafessional Ernarl ld: rp. n|t|n]alr-@gmall Gom

8. Last date for submission of claims 3" October, 2025

9.-Fte|~e'.ranl: Forms are auatlat:-le a.t http-s fibbi.govinfhome/downicads

Notica ke hanty gwven fal the Haticna Campary Law Triounal, Principal Bench. Mew Delhi has crdersd fhe
commencement of Insoivency Resolufon Process af fhe M, Nitin Jain on 9 September, 2025 under saction 100
The crediters of Mr. Wefin Jain are hereby calied upon to submit Heir caims with prodf on or befom 13102025 n
preserbed Fom B under raguation T[1) of Inschvency and Banknupcy Boaard of india (Insahency Resoltion Process
for Personal Guarantors to Corporale Debiors|, Requiahan, 2016 1o the Risclation Profeszonal 2t e address menboned
agars! eniry M. 6. The craditars may submil Sar-daims with proal in persan, by post ar by sleckonic maans,
Submizsion of false or misleading proofs of claim shall attract penalties.
sdi- (Bhavna Bansal) Insolvency Professional

For Nitin Jain Registration Mo, [BBI/IPA-0011P-PO2 7 16/2022-202314150
Date: 12.09.2025

RELEVANT PARTICULARS

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, Ministry of
Corporate Affairs, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
TP PARADEEP TRANSMISSION LIMITED
(FORMERLY KNOWN AS PARADEEP
TRANSMISSION LIMITED)

(CIN: U42201DL2023PLC423252)
having its Registered Office at
Plot 181, Ground Floor, Block-K, Mangol Puri,
Delhi, Mangolpuri A Block, Delhi, North-West Delhi,
Delhi, India, 110083

.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the Company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
23rd January, 2025 to enable the Company
to change its Registered Office from the
"National Capital Territory of Delhi” to the
"State of Odisha”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the ~ Company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her
objections supported by an affidavit stating
the nature of his / her interest and grounds of
opposition to the Regional Director,
Northern Region, Ministry of Corporate
Affairs, New Delhi at the address B-2 Wing,
2nd Floor, Pt.Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-
Registered office: Plot No. 181, Ground Floor,
Block-K, Mangol Puri, Delhi, Mangol Puri A
Block, North-West Delhi, Delhi-110083
For & on behalf of
TP PARADEEP TRANSMISSION LIMITED
SURANJIT MISEI(:{/A

(DIRECTOR)
DIN : 08176957

Date : 12.09.2025 | Place : Delhi

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

VEDANSH REAL ESTATE PRIVATE LIMITED

OPERATING [N BUSINESS OF REAL ESTATE ACTIVITIES AT LOCATION(S) NOT AVAILABLE
(Uinder sub-requiation {1) of requiation 364 of the Insalvency and Bankruplsy Board of India
(Insoivancy Resolution Process for Corporade Persons) Regulations, 2045)

M/ Vedansh Real Estate Private Limited
FaM: AACCY2EER)
l:lhl Ur10anL 2aPTC 151464

e e

3?#- Basement, T Biock, Qutub Vihar, Phase-
|, OC Gaoyla, South Weast Dalhi, Delhi -
110071,

1. |Mame of the carparate dablar
along with PAN & CIN/ LLP Mo

2. |Address of the registered offics

3. |URL of website M official website of the Company is found
4,  |Delails of place where majorty of  [Tehsil Loni, Destrict Ghaziabad,

 |fned assets are localed Uittar Pradesh, India

5. |Instaded capacily of main Mot applicable, as CO s nol mio

producis! senvices manuiactonng activity, and & primarily
enoaged in the business of Real Eslale
aciivities

6. [Quanbty and value of mai Balanca Shoat of [agl FY 2025 not-availabla,
producis! services sold n lest In FY 2020-21.and FY 2021-22 lurn-over was
fimancial year il

. |Mumberof emplovess! workmen  [Nil

Furhar defails including kasi Fmancial statarnents of last two vears ane nol
avaRabhe financial statements available, however, a5 per record available on
(with schadules) of bwo years, lists |MCA Financlal statemant for FY 2021-22 is
of creditors are available at URL:  |available, which can be cbiained from MCA
Wabsia or by sending 2n emall 1o the
process email 1D; cirpvedanshimlgmsd. oom
Can be obtained by sendirg an email at
process email id: cirpvedanshiigmad com

8, |Eligibility for reschudion appicants
under section 25(21(h) of the Code
is avadable at LIRL

10; |Last date for racespt of exprassion | 27082025
of interas!

11. |Date of issue of provisional listof (07 102025

[, J‘.LﬂEEEClJ'-‘E rasaiulion anphicanls

12, |Last dale for submission of 12102025
objeclions b provisional lisf

13, |Dade of issue of inal bst of 22102025
prospective resoludion appiicants

14, |Date of meue of information 2T 10,2025
memorandum, evalealion malng
and request for resolution pfans to
prospechve resciulion applicants

15, |Last dale for submission of 26112025

raschudion plans

16, [Pmcess email id o subsmil
Expression of Interest

17, |Detailzs of the corporate deblor's
regisiration sialus as MSME

16, |Address for Communication

crpvedanshigmail com

flot availabie

E-45, LGF. Block-E, Lajpat Nagar-ll, New
I;I_-_eli"u-1‘-ﬂ‘;"?_:'l

ad/-

(Umesh Garg)

Interim Resolution Professional

(Performing functions of Resolution Professional)

In the matter of Vedansh Real Estate Private Limited
IBBI Regn No:- IBBIIPA-001/IP-POD135/2017-2018/10277
AFA Valid up to 31-12-2026

Registerad addrass: C-334, Pocket C, Sarita Wihar,

Mew Delhi - 110076, e-mail: cirpvedanshi@gmail.com

Date: 11.09.2025
Place: New Diofhi

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, Ministry of
Corporate Affairs, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
TP GOPALPUR TRANSMISSION LIMITED
(FORMERLY KNOWN AS ERES-XXXIX POWER
TRANSMISSION LIMITED)

(CIN: U42202DL2024PLC428871)
having its Registered Office at
Plot 181, Ground Floor, Block-K, Mangol Puri,
Delhi, Mangolpuri A Block, Delhi, North-West Delhi,
Delhi, India, 110083

......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the Company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
23rd January, 2025 to enable the Company
to change its Registered Office from the
"National Capital Territory of Delhi” to the
"State of Odisha”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the = Company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her
objections supported by an affidavit stating
the nature of his / her interest and grounds of
opposition to the Regional Director,
Northern Region, Ministry of Corporate
Affairs, New Delhi at the address B-2 Wing,
2nd Floor, Pt.Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at

the address mentioned below:-
Registered office: Plot No. 181, Ground Floor,
Block-K, Mangol Puri, Delhi, Mangol Puri A
Block, North-West Delhi, Delhi-110083
For & on behalf of
TP GOPALPUR TRANSMISSION LIMITED
Sd/-
TARUN KATIYA/R
(DIRECTOR)
DIN : 09777839

Date : 12.09.2025 | Place : Delhi

NOTICE OF 18TH ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION

L
m
-

ENVIROTECH SYSTEMS LIMITED "

CIN: L31101DL2007PLC159075 Oyt
Registered Office: A-29, Block A, Shyam Vihar Phase-|, '
Mew Delhi, Delhi, 110043
Corporate Office: B-1A4/13, Commercial Complex, Sector 51,
Moida-201307 (U.P.), Contact Mo.: +91-120-4337633, 4337438,

Email: csi@envirotechiltd.com, Website: www.envirotechltd com

Mofice is herebry given that in compliance with Genaral Circutar Nos, 2002020, 102022,

09/2023. 00/2024 dated May 05, 2020, December 28, 2022, September 25, 2023 and

September 19, 2024 respectively and other circulars @sued In this respect ("MCA

Carcular”) read with the applicable circulars issued by Securibes and Exchange Board of

India [SEBI), the 18th Annual General Meeting ('AGK) of the Company will be hald on

Monday September 29, 2025 at 02:00 PA. 15T through Video Conferencing (VC)Othar

Audio Video Means (D8VM) to consider and fransact business as sef forth in the Nofice

convenang fhe AGM.

Membars attending the AGM through YC/OAVM shall be counted for the purpose of

reckoning quorum under section 103 ofthe Companies Act, fJ’IS.

The Nalice of the 18th AGM along with the Annual Repod for the Financial year 2024-25,

has been dispatched through electronic mode to all the members whose email addresses

ara registerad with the CompanyiDepositones and the dispatch has baen completed on

September 08, Z025. Members may note that the said notice and Annual report are

available on the Company's website hitps:\fwww.enviratechitd comfinvestors, on website

of the Stock Exchange on the website of Central Dapositary Services Limited (CDSL), the
agency appointed for conducting remate e-valing befare and durng AGM through VC, at
ww evotingindia.com

Members holding shares either in physical form or dematenalized farm, a5 on cut-of date,

e, Saplember 22, 2025, will have the opportunity 1o cast their voles eleclronically on the

businegses as saf forth in the nofice of AGM, through alactronic vating system of CDSL,

from a place other than the venue of the AGM.

All the members are informed thal

i. The remote e-voting shall commence on September 26, 2025(09.00 a2.m. 15T)

ii. The ramote a-voting shall end on Septembar 28, 2025 (05.00 p.m. 15T} aflar the which
the e=-voling module shall be disabled by COSL and remote e-voling shal not be afiowed
beyond the sad fimse;

iil. Arvy parson who bacomes membser of the Company affer dispaich of the Annual Report
and holding shares as on cui-ofi date, i.e, Seplember 22, 2025, may obfain Lizer i0-and
Pasaword by sending & request st evoting@cdslindia.com

VOTING THROUGH ELECTRONICS MEANS
- The manner of voling remately (remote e-voling) by members holding shares in
dematenalized mode, physical mode and for members who have nol registered thekr
armail addresses has been provided in the Notice of the AGM. The defalls will also be
available on the website of the company, NSE and CO5L

- The Facdity of e-voting through elecironic vobng system will also be made available
during the AGM,

- Members may paricipate in the AGM even after exercising their nght to vobe through
remiote e-vabing but shall not be allowed to vole againin AGM.

= A DErEON WHose name-is recorded in the register of members or in the regisier of
beneficial cwners maintamed by the depositories as on the cut-off date, [.e.. September
22, 2025 only shall be entitled ko avail the facility of remiote -voling as wall as voling in
AGH,

- Login credentials for casting votes through e-voting shall be made available o the
memiers thraugh email. Members who do not recsive email or whoss email addresses
are not reqisterad with the CompanyDepository parlicipant(s), may generale |ogin
credential by following instructions given in the notes to the Notice of AGM,

- The same login credentials may also be used for attending the AGM thorugh VEIOAVM.

= hembers are requested to carefully read all the notes sed ouf in the Motce of the 18TH
AGM and in particuar, instructions for joining AGM, manner of casting voles through
remiote g-vating or e-voling during the process of AGM.

- In case of quenes, you may refer the Frequently Asked CQuestions (FACQ) for
sharehoiders and e-woding user manual for shareholders available at the download
section of www.evolingindia.com or contact &1 toll free no. 1800 21 0%911 orsend &
request at helpdesk evolingi@edslindia com

- For any gnevances connected with facity for e-voling, members may contact- Mrs.
Pallvi Sharma, Company Secretany and Compliance officer by sending an emad
cs@emiratachitd.com

By the order of the Board

For Envirotech Systems Limited

Sdl-

Manoj Kumar Gupta
Managing Director
(DHIN; 01187138)

Date: 12/09/2025
Place: Dedhi

ART HOUSING FINANCE (INDIA) LIMITED
- |Farmerty known as ART Alordable Mousing Finance (India) Limded)
HOUdakn FIHARCE irgl Fhages, Besl Sky Tower, Nelsj Subkas o8, Pilampura
o Harpana 133015
NOTICE UNDER SECTION 13{2] OF THE SECURITIZATION & RECONSTRUCTION OF FINANCIAL ASSETS AND EMFORCEMENT OF
SECURITY INETREST ACT, 2002

Undersignad, baing the Authorized Officer af ART Housing Finance {India) Limited. a Financial Instibution under Secfion 20 1mj{iv) of the SARFAES]
Act, 2002 having its registered Ofica g1 107, Best Sky Tower, Nedaji Subhash Flace, Pitampura, Dethi-190034 herasfter "the Secured Cradier”ysemve
upan fhe present nolice in bekew nan account number which was declared NPA as on 05.09,2025

Hew Defhi-110034

Regd. Olfice: 107, F
Branch ORice: 43 Udyog Vikar Phase 4, Gurugram,

3 LOAN NAME OF ADDRESS OF PROPERTY OATE OF OUTSTANDING
NO| AT NUMBER | BORROWER & THE BORROWER ADDRESS OF DEMAND DUES
CO-BORROWER & CO-BORROWER SECURED ASSETS NOTICE 13(2)
1.| LXGGNO5516-| JITENDER & EE%L:E ﬁhﬁ#‘:’ﬁi‘;ﬁi‘“ PROPERTY BEING RESIDENTIAL | 06.09.2025 | Rs.17,34 582.73/-
170000613 ANJU . FLAT NO. GF-01, (GROUND (Rupees
HO. 29, HARSH VIHAR COLONY, | £y noR), COMSTRUCTED ON Sevenieen
CHIMEFPA BUIURE, PARGAMA
THE PLOT MO, 29, KHASRA Lakh Thirty-four
BND TEHSIL DADR,
CAUTAH BUDH NAGAR NO. 284, SITUATED AT HARSH Thousand
UTTAR PRADESH - 200308 & | VIHAR COLONY, CHIPIANA Five Hundred
223, SHAHPUR BAMHETA BUJURG, PARGANA AND Eighty-two and
?Eﬁﬁ“% 51;]:::“ umntsn TEWSIL DADRI, DISTRICT Paise Seventy-
GAUTAM BUDH NAGAR, three Only) As on
BAMHETA GHAZIABAD
UTTAR PRADESH - 200001 UTTAR PRADESH 106.09.2025

The Nofices's re called upon {o pay the abaove said amount within 60 days from the date of ihes nedice Falling which AHFL will be consiraned 1o
exencise ig rights of enforcemeant of security Interest as against the Secired Assets given in the Sacured assets mentionad herein. This nobce i
without prejudics o any ather nght remedy available fo the AHFL

The Borrowars attention is inviled to provision of the sub section (8] of section 13 of the act, in raspect of time awvailable, to redeem the
securad assals.

NOTICE OF LOSS OF SHARES OF LARSEN & TOUBRO LIMITED
Regd. Off. LARSEN & TOUBRO LIMITED
L&T House, Ballard Estate, Mumbai-400001

Notice | hereby given that the following share certificates has/have been reported as
Lost/misplaced and Company intends to issue duplicate certificates in leiu thereof. in
Due course.

Any person who has a vaild claim on the said shares should lodge such claim with the
Company at its Registered Officer within 15 days hereof.

MNOTICE ks hizeodny ghven thal Be bedoa menticnod Auhorisad Person is no langer alfifated as sulbansed

Name of the Folio No. No. of shares | Certificate | Distinctive No.(s)
holder (Rs. 1/- E.V) No.(s) |
SHARDA 11078893 (1) 250 (1) 463757 | (1) 620292719-
SAWHNEY (2) 375 (2) 1381473 620292968
BHUWAN (2) 1399173644-
KUMAR 1399174018
SAWHNEY |
SHARDA 1107885 (1) 250 (1) 463756 | (1) 620292469 -
SAWHNEY (2) 375 (2)1381472 620292718
BHUWAN (2) 1399173269 -
KUMAR 1399173643
SAWHNEY

Sdi- Parsan al Bakz Secyites Limi el
Date ; 1200 2025 Authorisad Officer A Exchange Registration i
utharized Trade ; Aderess of Ssthorised
Place ' GALTAM BUDH NAGAR (DELHI NCR) ART Housing Finance (India) Limited Person Mamel  Name """"hﬂ‘;:m:“‘f'“ﬂd bl
BLOCE & ELAT NOC30T HITAYWALA
MUMESH | MUXESH WSE - APLZ81104141 BHARAY APARTMENT GOGLUNDA
WEHTA MEHTA  [BSE - APD1067301104253 HOLSE DAITYA MAGRI
SYMBOLIC POSSESSION NOTICE LIDAIPUR 313004

ﬂ | Branch Office: ICICI Bonk Limited Plot Mo-23, Shol Tower, 3rd Floor,
'C’Cf Bank Mew Rohtak Road, Karol Bagh, Mew Delhi-110005

The Authorised ICICI Bonk Officer under the Securitisotion, Reconstruction of Financial Assets and
Enforcement of Security Interest Act;, 2002 and in exercise of the powers conferred under section 13(12)
redgd with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notlces to the
borrower([s] mentioned below, to repay the amaunt mentioned in the Notice within 80 days from the date
of receipt of the soid Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned hos token symbaolic possession of the property described below, by exercising powers
conferred on him/her under Section 13(4) of the soid Act read with Rule B of the said rules on the below-
mentioned dates. The barrewer in particular and the public in generdl are hereby coutioned not to deal with
tha pruperty Aoy denllngs W|ﬂ1 the |::-rr_'n|'.:uarl'§,.I will be 5uh]ect1|:| EhurgEE uf IC!-EI Bank Limited.

Sr]  Mame of the ' Degcrmtmn of Prnpnrtw Date of Demand| Name
Nos  Borrower{s)/ Loon Dote of Symbolic Hotice/ Smount of
Aecourmt Mumbaer Pacssession Motice (Rs) Branch
1. |Mahima/ Madhurima/ (Flat Mo. 5-94, 2nd Floor. Singhal Dream City, July 06, 2021 Agro
LEAGROOOD4BBO2EL |Khasra Mo, 187 200 201 202, Mauza Laramada, n'5-_ .
Agra, Uttar Pradesh/ September 08, 2025 585361
2, | Teekom Singh! Ews House Mo, B- 210 Sector B, Shastripuram June 25,2025 | Agra/
Manju Dev Lohamandi Ward Tehsil Sadar Agra- 282001/ Rs. | sangrur/
LBAGRODD04688147 |September 09, 2025 31723746/ | |alandhar

The above-mentioned borrowers{s)hguorontorsis) isfore hereby issued o 20 day Notice 1o repoy the omount,
else the mortgoged properties will be sold ofter 30 days from the dote of publishing this Motice, s per the
provisions under Rules 8 and 9 of Security Interest [Enforcement ) Rules 2002,

Date: September 12, 2025

Sincerehy Authorised Officer

ﬁlutc: Agra For ICICI Bank Ltd. v,
NOIDA TOLL BRIDGE COMPANY LIMITED
A Noida  CIN: L45101DL1996PLC31STT2

Ragd office: Toll Pla: .-1a,-u Vihar :
Corporate D'rhl: Tall Plaza, D
Email: nibcl@ntbcl com « Website: www.nitbel com « TE| (g

CORRIGENDUM TO THE ANNUAL REPORT FOR THE FINANCIAL YEAR 21]24-25

This Corrigendum Is in relation to the Annual Report for FY 20:24-25 submitted by the Company vide letter dated August 29,
2025 and emaited to the shareholders along with the Notice convening Twenty Ninth Annual General Meeting of the
Company. With reference to the same, we have noticed few inadvertent errors. At page no. 10 of Annual Report, in the
Chairman Message, under the heading NTBCL Resolution under IL&FS framework, the first para to be read as "NTBCL is
classified as a "red entity” within this framework, basis its financial position. The IL&FS Group's resolution
progress helps to sirengthens NTBCL's ability o pursue a fair and lawful setllement path.” instead of "NTBCL is
classified as a "green entity™ within this framewark, underlining its operational wiability and strategic relevance. The Group's
progress reduces systemic risk and strengthens NTBCL's ability to pursue a fair and lawful setilement path.” and at page no.
11 of Annual Report under the keading IL&FS Group Resolution: Strengthening NTBCL's Strategic Position, the third point to
be read as “Only 57 entities remain under moratorium.™ instead of * Only 105 entities remain under moratorium, with
57 In advanced stages of resolution under court oversight.” In view of the aforesaid, we are submitting the updated Annual
Report of the Company for FY 20:24-25 after incorporating the atoresaid changes. The Annual Report is made available on
the Company’s website at www.ntbel. com.

We further wish to inform you that the said inadvertent errors have no impact on the financial statements of the Company
for the year ended 317 March 2025 and that this corrigendum should be read in conjunction with the Annual Report for

FY2024-25. Thanking You
For Noida Toll Bridge Company Limited
S/

Gagan Singhal

Company Secretary & Compliance Officer
adviailfsindic.com |

=25 Toll Bridge Co. Ltd.

2518495

Date: 10.09.2025
Place: Delhi

sdindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Home Loans Registered Office: Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
Branch Office : E-44, Ground Floor, Industrial Area, Sector-3, Near Sec 16 Mefro Station, Moida, Uitar Pradesh -
201301, 59, D1/D2, Civil Line, Second Floar, Above Bata Showroom, Rudrapur- 263153, 143, 2nd Floor Main Road
Facing (ABCVE ICICI BAMK), Civil Lines, Bargilly- 2423001, 15t Floor, SCF 12 Main Markel, Sector 14, Sonipat - 131001

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVAELE PROPERTY

[UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

Motice For Sale Of Immovable Property/s Mortgaged With India Shelter Finance Corporation (isfc) (secured Creditor)
Under The Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002
Motice iz hereby given to the publicin general and in particular tothe borrower{s), co barrower/s and guarantor(s) or fheir
legal heir's representatives that the below described immovable propery/s mortgagedicharged o the Secured
Creditor, the possession of which has been taken by the Autharized Officer of ISFC {secured creditor), will be sold on 25-
Dcl-2025 {on "A5 15 WHERE 15", "AS |5 WHAT 15" and "WHAT EVER THERE 15" basis for recovery of oulstanding
dues from below mentionad Borrowers, Co- Borrowers or Guaraniors. The Beserve Price and the Eamest Money
Depositis mentioned below. The sealed envelope containing the EMD amount for participating in Public Auction:shall be
submitted o the Authcorzed Officer of ISFC on or before 24-Oct-2025 till 5 PM by EMD /Payment will be
DDCheque/RTGS/NEFT at BranchiCorporate Gffice, E-d44, GROUND FLOOR, INDUSTRIAL AREA, SECTOR-3,
MEAR SEC 16 METRD STATION, NOIDA, UTTAR PRADESH -201301, 59, D1/D2, CIVIL LIMNE, SECOND FLOOR,
ABOVE BATA SHOWROOM, RUDRAPUR- 263153, 143, ZND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK),

CIVILLINES, BAREILLY-243001, 15T FLOOR, SCF 12 MAIN MARKET, SECTOR 14, SOMNIPAT - 131001

Loan Account No. and Name of Date Of Demand Notice Type of Possession | Reserve Price
Borrower{s)/ Co-Borrower(s) { Amount As On Date (Under Constructive/ Earnest
Guarantor(s)/ Legal Heir{s)/Legal Rep. Physical) Money
AP Number - HLT1CHLON S 000005036058 12-June-2025 Rs, 2393808/- Symbaolic Ris.22,58,000/-
TAP-100T6724 1. Mrs Mrs. Gurprest Kaur Wio| (Rupsas Twenty-Thres Lakh Possession Rs. 2,25 800/-
Paran Pal Singh 2. Mr.! Mrs. Paran Pal Singh Minefy-Thres Thousand Eight

S/o Tarvinder Singh Hundrad Mineiy-Eight Only)

Description of Property : All piecs and parcel of prop no 36, anea measuring 45 4. Yards e, 37 628 549, Meders, part of khashra
ne; BaZ, 158 floor & 2rd flear wath rooliEarracs Aghl  vill- hastal colony know as mahan garden Black k=1 ullam nagar, new detisi
11005 atongwiln proparionate usdivided fght of the Fand under the said propery. with common slalrcase and passag
Boundary,- Easl-Road 20 Feet, West- Portion of Property, Morth-Road 20 Feet, South- Porlion of Propery

AP Humber - HLZGCHLONS 000005006091 (/AP-10006835 1. Mr.J O7-Apnl-2025 Rs. 318021/- | Symbolic |Rs. 8,910,000/
Mrs. Rajeev Ranjan S/'c Lakshmi Rawat 2. MrJ Mrs. Ankita Singh | (Supees Mine Lakh Mineteen| Possession| Rs. 91,000/-
Wio Rajeav Ranjan 3. Mr./ Mrs. Ravin Kumar S/o Lakshmi Rawat | Thausand Twanty-Ores Only)

Description of Property : All Piece &nd Parcel of Khet'Khasra no. 2/1 Min, Area-41_82 5q Mirs, Jagatpura, Rudrapur U-5 Magar
Litirakhan 263153, Boundary:- East-Frivate Plot Mo 27 A West-6.08 Mts wide Road, Morth-Land of sachin Kumar, South-Houss of
Sharma.fi

AP Mumber - LAT1CLLONSOD00DS004557 (AP-0934373 1.
Mr.) Mrs. Shaheen Bee Wio Ashraf Husain 2. Mr.J Mrs.
Ashraf Husain S/o Shafkat Husain 3. Mr.f Mrs. Rashid Six Thousand Two Hundred
Husain &fo Shafkat Husain Savan Cnly)

Dascription of Property : All Piece And Parcel of House no 521, Arae 55.18 Sq. Mirs, Moh. Sufi Tola Bareilly Litar Pradesh
243001, Boundary:- East-Mazar Sharee! Raflg Shah Mian, West- House of Igbal khan, North-Hoese of Amgad Khan, South-Road
12 Feat wids,

hro e s e ———————————————

R=.1500,000/-
Re.1 50,0001

' Symbuolic
Fossession

O07-April-2025 Re. TAG20T/-
(Rupses Sevan Lakh Eighby-

Symbollc [Rs.12, 10 J0ody-
Possession|Rs.1,21,000/-

1. Mr.! Mrs., hlnn]u Rayka Wa Rajbir 2. Mr/ Mra. Rajbir E|E"'.IFI'I Lakh F|I"h!=-|=-n Thmcq.anrl E.:
Sio Baga Ram 3. Mr.! Mrs. Rahul 5'c Baga Ram Humdred Twenty Six Omly)

Dascription of Proparty | All Piece And Parced of Jaydad Mo 02322 240 54, Yard ward no 2 Devi Magar, Gobana within the MG
Limits of Gohana and Disirict Sonepal Boundary:- East-Gall, West- Ram Kumar, North-Gall, South-Gali

Terms and conditions:

1) The prescribed Tender/Bid Form and the termis and conditions of sale will be available with the Branch ([Corporate Office: E-
44 GROUNDFLOOR, INDUSTRIAL ARE A SECTOR-3, MEAR SEC1EMETRO STATION, WOIDA UTTAR PRADESH -201301,
58, D1 02, CIVIL LINE, SECOND FLOOR, ABOVE BATA SHOWROOM, RUDRAPUR- 263153, 143, 2D FLOOR MAIN RDAD
FACIMG [ABOVE ICICI BANK), CIVILLIMES, BAREILLY- 243001, 15T FLOOR, SCF12MAIN MARKET, SECTOR 14, SOMIPAT
=1231004. batweaan 10,00 & m. to 500 p.m. on any waorking day. 2] Theimmowvable propecty shall notbe sold below the Reserive
Price. 3) All the bids/ tlanders submitted for the purchase of the above property/s shall be accompanied by EarnestMaoney as
menionad abowve. EMD amount favouring "india Shelter Finance Corporation Limited”. The EMD amount will be reburm fothe
unsuceessiul bidders after auction, 4) The highestbidder shall be declared as successiul bidder provided always thathe/she
i legally qualified to bid and provided further that the bid amountis notless than the reserve price. |Lshall be he discretion of
the Authorized Officer o deding] acceptance of the highest bid when the price offered appears Inadeguale as to make it
inadvisable o do so. 5) The prospective bidders can ingpect the property on 23-001-2025 between 11,00 AM and 5.00 P. M with
prior appoiniment, &) The person declared a3 a successful bidder shall, immediately after the declaration, deposit 25% of the
amount of purchase money/ highest bid which would include EMD amount o the Authorised Officer within 24 Hra. and in
default of such deposil, the property shall forthwith be put to fresh auction/sale byprivate freaty. 7)In case theinitial depositis
mads as abowve, the balance amount of the purchaser money payable shall be paid by the purchaser to the Authorsed Officer
on orbefore the 15th day from the date of confirmation of the sale of the property, exclusive of such day orifthe 15th daybe a
Sunday or ofher holiday, then on the first office day after the 15th day. 8} In the event of default of any payment within the period
mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit including EMD shall stand
farfeited by India Shelter Finance Corporation Lid. and the defaulfing purchaser shall lose all claims fo the property. B) The
abovae sala shall be subject to the final approval of ISFC, interestad parties are requestad to verifyconfirm the statutory and
ather dues like SalesProperty fax Eleclricity dues, and sociefy dues, from fhe respective departments | offices. The
Company does notundertake any rasponsibility of paymentof any dues on the property. 10) TOS of 1%, ifany, shall be payable
by the highest bidder over the highest declared bid amount The payment needs Lo bae depositod by e highest bidder in the
PAN of the company and the capy of the challan shail be submitted 1o the company, 1) Sale is siricy sub ject to the terms and
condiions incorporated in this adverisement and info the prescribed tender form.12) The successiul bidder jpurchaser shall
bear-all stamp duty, registration fees, and incidental expenaes for getting sale certificate regisierad as applicable as per law
13} The Authorised Officer has the absalute right to accept or reject the bld or adjpurn | postpone [ cancel the tender without
assigning any reason thereof and also to modify any terms and conditions of this sale without any prior notice14) Interested
bBidders may contact Mr. Sudhir Tomar st Mob, Moo =91 98184 G001

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noliced to pay the sum as mantioned in Demand
Motice under section 13{2) with as on date interest and expenses before the date of Auction failing which the property
shall be aucticned and balance dues, if any, will be recovered with interest and cost from you

Date: 12.09.2025 For India Shelter Finance Corporation Ltd. Authorised Officer
Place: Delhi Mr. Sudhir Tomar at Mob. No. + 91 98184 60101

epaper.financialexpress.com
= =

Phisase nobe hal abdee menbon Aulhanged Persen (AF) 5 o longer associed wilh us Ay person
Fencedrth daaling with above mention AR shoudd de g, &t ther own risk, Kotak Seciities Lid; ahall nal
ba |a..':ulE|1“r.Em:.-*_-'aler'-mawaIrl._1 Iri caza ol an qL:erErsrn:n the transactions fil data, Investars ere requested
b infarm Kotak Securfes Lid. withn 15 .IF&- fram the Eale of his nolificatan, Railing wich iU shall ba
daemed tat there axisis no guerias against ihe sbove menticned AP

h]tak Folak Securdlies Limited. Registersd IIIﬁ':= 27 BHC. C'27, G Block, Bandra Kiunla

Compias, Bandra (E) Murmba 200051, T8 LIE'EHEEIH*I'IEI“J«”LC 13401, Telephane
a,; f?é‘ 43iﬁul‘ﬂf‘ ax Wo: +22 B/ 132430 Websie, wewhkolak com | weww kotaksecunties. com
Emtpﬂrdarﬂe Address: Infinity IT Park, Bidg. Mo 21, . Film City Rioad, A K Waidya Merg, Malao
{Easly, Murmbxs 400097, Tekiphana Mo 428 SERI Regstration No: INZI00200137 Member of
$F BSE. MSE, MOK & NODER) AMEl ARM D164 57‘!.1 INPRONOONZSE, and Reseach Ayl
INHEIEOI05EE, NSDLICDSL: INAM-DP-E20-3021. Comakance Officer Detafs: Mr. Hren Thaidar
Calb 022 - 42085 8434, ¢r Email: ks compianced@kotak, com,

INDIAN OVERSEAS BANK

Branch : 202-212, POLICE STREET, SADAR, MEERUT CANTT
DATED : 11.09.2025

Mohd Usman Khan (Bormower)
18452 Sector 03, Madhav Puram Delhi Road, Magrut
Mrs. Bushra Khan W/o Mohd Usman Khan (Borrowear)

14452 Sector 03, Madhav Puram Delhl Road, Meerut
HANDING OVER POSSESSION
Indian Overseas Bank

VERSUS
Mohd Usman Khan

Dear Sie'Madam

That as per the District Magistrate’s Order No, 1226/2025 Dated 22.04,2025,
passed by the Hon'ble District Magistrate, Meerut, The Authorized Officer,
Indian Overseas Bank, Meerut Main is authorized o take the Possession of
the sacured asset In coordination with adeguate Police force,

1. Hypothecation of Land & Building
2. Residential Plot and construction on 413627 situated in scheme No. 10,
Sector 04, Madhay Puram Meerut Area Measuring 42.75 sq. Meters

Mow the Authonzed Officer and Police jointly have fixed the date for 29.08.2025
to take thePhysical Possessian of the above-menticnad secured asset,

It is also informed to vou that as per the courts order, in:.case the aforesaid
premizes is found locked even than the possession shall be taken by breaking
opan tha locks, as empowered by tha Hon'ble courl;

By way of this notice you are hereby advised to handover the Physical
Fossession of the above said property on or before 29,09, 2025 failing which the
Autharised Oficer will 1aks the actual Physical Possassion of tha markgaged
proparty, manticnad above on 29.09.2025 with the help of Palice, as per the
orders of the court {copy of court orders enchosed}. The earfier notice: dated
04,09 2025 stands withdrawn, This is 15 days nolice as per the Debi Recovery

Trbunal, Lucknow order o, 17072025 dafed 22 08 2025
11.08.202

Date:

Authorised Officer

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai,

Saidapet, Chennai-600015, and
Branch office: at F8, first floor, Mahalaxmi Tower,
Sector 4, Vaishali, Ghaziabad-201010

HIMIDLLLA
HOUSIMNG FIRNAMNCE

Sale Notice (By Private Treaty)
[Rule 8 (5) and (6) read with Rule 9(1) of Security Interest (Enforcement) Rules 2002]
Date: 11.09.2025

To,

Mr. TAJMOHAMMED Mr. JULE KHAN

Upper Ground Floor Kh No 167 Radha Krishna Enclve Dasna Ghaziabd UP 201102 Ghaziabad,

Rural, Ghaziabad , Uttar Pradesh , India-201201
Dear Sir/Ma’am,
Sub: Notice for Sale under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & Security Interest (Enforcement) Rules, 2002.
On your failure to repay the dues demanded vide notice dated 12-07-2024 issued under Sec.13(2) for a
sum of Rs. 14,67,801/- the Authorised Officer had attempted to sell the Inmovable / Movable secured
assets described in the Schedule herein through e-auction on 27.06.2025 by following the process laid
down under the captioned Actand Rules made thereunder.
The e-Auction conducted as detailed above in respect of the schedule property was not successful for want
of bidders / bids above reserve price. Thereafter, a person has shown interest in purchasing the Schedule
Property for a price equal to the Reserve Price of Rs. 18,00,000/- of the last failed e-Auction and on terms
agreeable to the M/s Hinduja Housing Finance Limited (hereinafter referred to as ‘HHFL’) and the
proposed purchaser. As the Schedule Property could not be sold through e-auction held earlier, HHFL has
decided to sell the property to the proposed purchaser by executing necessary documents on 26.09.2025
by way of private treaty.
If you fail to pay the dues outstanding in your loan account within 15 days from the date of this notice, the
schedule property shall be sold to the proposed purchaser as per the terms agreed between HHFL and the
proposed purchaser without any further notice to you. If the sale proceeds of the schedule property is
insufficient to realise the outstanding dues under the loan account, the legal action initiated / to be initiated
againstyou and others shall continue / follow until full recovery of the outstanding dues.

SCHEDULE Description of the Properties (Secured Asset)
1. Upper Ground Floor Kh No 167 Radha Krishna Enclve Dasna Ghaziabd UP 201102 Ghaziabad,
Rural, Ghaziabad, Uttar Pradesh, India-201201

Date: 12.09.2025, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

GRO

Mumbai 400070
POSSESSION NOTICE APPENDIX IV
(SEE RULE 8(1)) FOR MOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai
400070, under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under
Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued
a demand notice dated 24-May-25 calling upon the Borrowers 1) SHRI HARI ENTER-
PRISES 2) KAMLA DEVI 3) RAMAN SINGHAL having Loan Account Number
HCFDELSEC00001012495, HCFDELSEC00001012518, HCFDELMLN00001002365,
HCFDELMLN00001002483, HCFDELMLN00001019259 to repay the amount mentioned
in the notice being Rs. 85,84,585.00/- (Rupees Eighty Five Lakh Eighty Four Thousand
Five Hundered Eighty Five Only) as 14-May-25 together with interest thereon, within 60
days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has attempted to take possession of the
property described herein below in exercise of powers conferred on him under sub-section
(4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (En-
forcement) Rules 2002 on this 09th day of September of the year 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of UGRO Cap-
ital Limited for an amount of being Rs. 85,84,585.00/- (Rupees Eighty Five Lakh Eighty
Four Thousand Five Hundered Eighty Five Only) as 14-May-25 together with interest
thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
in respect of time available, to redeem the secured assets.

Schedule of the Secured Asset(s):

S.No. Model | Make Invoice No.
1. PLASTIC INJECTION MOULDING | NEEL GIRI MA- NMG/21-
1. | MACHINE NG-150 TON CHINERY GLOBAL 29/1106
PRIVATE LIMITED
PLASTIC INJECTION MOULDING| NEEL GIRI MA-
2. | MACHINE NG-100 TON CHINERY GLOBAL NMGi21-22/1104
PRIVATE LIMITED
1. PLASTIC INJECTION MOULDING| NEEL GIRI MA- NMG/21-
3. | MACHINE NG-130 TON CHINERY GLOBAL|  "»/1405
Al | PRIVATE LIMITED | |
COSMOS CNC VERTICAL MACHIN-| COSMOS IMPEX 103/21-22VMC
4. | ING CENTER MODEL CVM-640 WITH| INDIAPVTLTD

MITSUBISHI M80 CNC CONTROLLER
WITHOUT ATC AND OTHER MACHINE
FEATURES AA PER YOUR ORDER
MACHINE SR NO. 012770

COS JM 430 MACHINE JOEMARS| COSMOS IMPEX

21-22/TMT/008

3. |FUZZY LOGIC Z NC EDM MODEL JM| INDIAPVTLTD
430 WITH POWER SUPPLY UNIT D 430
INJECTION MOULDING MACHINE| NEEL GIRI MA-
6. | XTREME-160 TON SERVO CHINERY GLOBAL NMG/22-23/331
PRIVATE LIMITED

Place: DELHI thorised Officer)

For UGRO Capital Limited

Date: 12.09.2025
New Delhi
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NIB NO. PWD2526A3013
Notice Inviting Bid No 01/2025-26
Bids for Const. of Atal Pragti Path at Bassi, Distt. Chittorgarh & Construction of Atal Pragati Path
from Station choraha Gangrar to SDO Office via Ambedkar circle RSEB Office and Parshuram circle
under Budget announcement 2024-25 (DLP Mention in Tender Documents Procurement are invited
from interested Bidders upto 6.00 PM of 24,09.2025 Other particulars of the Bid may be visited on
the Procurement Portal (http://sppp.rajasthan.gov.in, http://eproc.rajasthan.gov.in.) of the state
website. The approximate value of the Procurement in Rs. 739.98 Lacs.
UBN NO. Sd/-
1. PWD 2526 WSOB 11328, 2. PWD 2526 WSOB 11330 Superintending Engineer

PWD Circle Chittorgarh
DIPR/C/12915/2025 E-mail:- piu_chittor@rediffmail.com
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